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STATE BANK OF INDIA
NOTIFICATION
Mumbai, the 1st April, 2019

No. ORG/UKD/2018-19/ 564 (E) .—In exercise of the powers conferred by section 50 of the State Bank of
India Act, 1955 (23 of 1955), the Central Board of Directors of the State Bank of India, after consultation with the
Reserve Bank of India and with the previous sanction of the Central Government, hereby makes the following
regulations, further to amend the State Bank of India General Regulations, 1955, namely:-

1. (1) These regulations may be called the State Bank of India General (Amendment) Regulations, 2019.
(2) They shall come into force with effect from the 1* day of April 2019.

2. In the State Bank of India General Regulations, 1955, in regulation 47A, in sub-regulation (1), for the Table, the
following Table shall be substituted, namely:—

“TABLE
(L 2 3
SI. No. Local Head Office Territorial Areas
1. Ahmedabad The State of Gujarat and the Union territories of Daman and Diu and
Dadra and Nagar Haveli.
2. Amaravati The State of Andhra Pradesh and Yanam district under the Union

territory of Puducherry.

3. Bengaluru The State of Karnataka.

4. Bhopal The State of Madhya Pradesh and Chattisgarh.

5. Bhubaneshwar The State of Odisha.
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6. Chandigarh The States of Haryana (excluding the districts of Faridabad, Gurugram
and Sonepat), Himachal Pradesh, Jammu and Kashmir and Punjab and
the Union territory of Chandigarh.

7. Chennai The State of Tamil Nadu and the Union territory of Puducherry
(excluding districts of Mahe and Yanam).

8. Guwahati The States of Assam, Nagaland, Manipur, Meghalaya, Tripura,
Mizoram and Arunachal Pradesh.

9. Hyderabad The State of Telangana.

10. Jaipur The State of Rajasthan.

11. Kolkata The States of West Bengal and Sikkim and the Union territory of the
Andaman and Nicobar Islands.

12. Lucknow The Central and Eastern Zones of the State of Uttar Pradesh as
specified in clause (a) of sub-regulation (2).

13. Maharashtra The State of Maharashtra (excluding districts of Mumbai City, Mumbai
Suburban, Thane, Palghar and Raigad) and the State of Goa.

14. Mumbai (Metro) The districts of Mumbai City, Mumbai Suburban, Thane, Palghar and
Raigad in the State of Maharashtra.

15. New Delhi The State of Uttarakhand, the Western Zone of the State of Uttar
Pradesh as specified in clause (b) of sub-regulation (2), the districts of
Faridabad, Gurugram and Sonepat in the State of Haryana and the
National Capital Territory of Delhi.

16. Patna The States of Bihar and Jharkhand.

17. Thiruvananthapuram The State of Kerala, the Union territory of Lakshadweep and Mahe
district under the Union territory of Puducherry.”

Date: 14-03-2019

PRASHANT KUMAR, Dy. Managing Director (HR) & Corporate Development Officer
[ADVT.-1II/4/Exty./01/19]

NOTE: — State Bank of India General Regulations, 1955 was first published in the Gazette of India, Extraordinary, Part
I, Section 1, dated the 21st June 1955 vide notification No. D.B.D.1246/S.B.15-55 and was lastly amended vide
notification No. BOD & GO/VKK/291, dated the 24th April 2017, published in the Gazette of India, Extraordinary, Part
II1, Section 4, dated the 18th July 2017.
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